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s *;3 29.3.04° Singe the learned counsel ror the
NN ' respondents is out of station list
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26.442004 On the plea of the learned-counéel

for the applicént the matter is posted
before the next available Division- Bench,
alongwith the connected matters.

Member €A)°
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ll.¢.2004 Present : The Hon'ble Shri MuUkesh Kumar

Gupta, Member (J).

. S ’ ’ ' The Hon'ble Shri KLV.prahladan,
Member (A)e.

List on 12.5.2004 alongwith O.A.183 \
of 2003 and R.P.118/2003.
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The Hon'ble Shri KeV. Prahladan
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IN THé CENTRAL ADNINISTRATIU;‘TRIBUNAL GUWAHATI BENCH,

CONT EMPT PETITION CIVIL NO._38 /2003, /4

oA 189/23

IN THE MATTER OF s

An‘épplication u/s. 17 of the
Administrative Tribunal Act,
1985 read with the Centempt ef
Ceurts (C.A.T.) Rules, 1992 and
U/S.12 ef the Centempt ef Ceurts
Act, 3971.

- AND -

IN THE MATTER OF
wilful and delibarate_vio;aticn

of the erdaer dated 22,8,03
passed by this Hen'ble Tribunal
in 0.A. Ne. 189/03.

- AND =

IN THE WATTER OF 3

Nen-cempliance ef the directien
of this Hen'ble Tribunal dated =
22.8.03 in net allewing the

COﬂtd... 2/-



]

petitiengr te jein her duty theugh
the transfer as wvell as the releiving
erder datagd 18.7.,03 and 22,7.03 has

been suspended and kept in abgyanceg .
= AND -

IN THE MATTER GF_ 3

smti pratibha Brahma,

w/0. Sri Khargeswar Brahma,
Resident e f Hatimata Read,
Kekrajhar, yard Ne, 8,

PeUs & Dist.~- Kekrajhar,
(Assam), Pin-783370,

- Versug =-

1¢ Sri H.C. Caire
The Cemmissisener,
Kendriya yidyalaya Sangathan,
18, institutienal Area,
Sahid feet singh marg,
New Delhi~ 110016,

2, Mmise p, Devasena
The gducatien gfficer,
Kendriya yidyalaya Sangathan 18,
Institutienal Area, sahid jeat
Singh Marg, Neu Delhie 110016,

Centd., 3/~
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3¢ ML SeSe Sehruat4
The Assietant Commisaionsr,

Kendriy¢ vidyalaya sangathan;

Ragional officerﬂ Naligaon Chariali,

Guuahatx - 781012.

o
4Q%vmr‘° A.-_l'»l.. Kh_an,

The principal,i

Dhaligéan,

i
KaNdriya uidyalaﬂa (BRPL)
_Bong&igﬂln. PoO.T

aist.- ecngaiga.n, Asaam.

. I

4. RESPONGENTS.

The humble petitien eof the abeve
. . oo
namgd’pgtit;.ﬂgg.";

MOST RESP;QT?ULLY_SHEWETE :

14 That the petitzoner is a citizen of India and
permanent resident of uard No. B, Hatimata Rcad, P 0.

& P. Se- Kokrajhar. Diatrict KokraJhar.IAssam.

i
I

20 That the petitiener states that she has pre-

farred a case baing 0 A. No. 89/03 en being aggrelved

'by the Transfar order datad 18.7 03 1ssuad by Educatien

OPFicer, K.U.s.. 18 Instituticnal ana Area, Sahead Jest

marg, New Delhi- 15 vide Re. F. 1-3/rc1/2aos-ualxvs -

(Estt-II) as uell as the relezvxng erder datad -
! .

i

| Contd.,, 4/
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22,703 issued by tha;pt?ﬁg%pe%;.K;VQS? BRPL, Bengaigaen

vide Ne. F. 31/KV BRPL/2003-04/437-41 befere this Hantble
Tribunal praying interalia te set - aside and quash the

\ said transfer erder as well as the_relaiviaggqrder datgd=-

18.7,03 and 22,7,2003 respactivalyy :

3e. That this Hen'ble Tribunal was plegased te issue
netice en 22;&{2863't0'the Raspendents regturnable by

threa weeks and in tha‘maantime the erder datad—i1a'ﬁyh3

-relating te transfar ef the petitzonet.from Ke v. BRPL.

Bongaigaon to K.V.Satakha has been suapendad and the rg-
ek

'leving erder dated 22, 742003 has been kept in abeyance

till raturnable date uhxch has baen ccntinuing as per

subsaquent srders oﬁ‘this Hon'bla Tribunal;

‘A cepies of the said erder dated-
22,8.03 aleng with the erder ef

'continu;ng‘tha interim erder are

annexed herewith QQuQNNEXﬁﬁffAC&fﬁg

4; - That theraaftar, the petltionar obtalned the
certified copy of the said erdar dated 22,8,2003 and
submitted the same before the pr;ncipal Ke V.a.. BRPL.
a.ngaigaon on 27, 8. 2003:a10nguith a joining lottar
datad 27 8 2003 fer allouing her te jein in dutiss as the
transfat arder dt. 18. Te 03 as well as the rslaiving

ordar da ted 22.7 2003 had alraady bean stayad by this

Hentble Tribunal

‘C.ntd. o“c:' 5/"’
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A cepy of the said jeining letter
dt.= 27.8.2003 is annexed herawith

...........

as ANNEXURE=~ 'Ct.

S That the patitiong: states that since the
transfer erder dt. 18,7.2003 as yell as the raleiving

letter dated 22,7,03 had bean suspsnded and kept in
| abeyance vide Qrder dt,. 22&8;03 passed by this Hentbla
‘Tribunal, the respendents wers in duty beund te allot the

werk te tha petitienar en being submitting her jeining

repert dt. 27,8.03 but the raspendents neither allsued

her te jesin her dutiass notf alletsed any werk since
27,8,2003 yhich ameunts te wilful and deliberate dige-
beying ef the srder dated 22.,3.,2003 passed by this
Hon'bla Tribunal;

5, That the petitiener statas that Respendents have
bean intentionally dissbeying the erder ef this Hentblg

Tribunal jwus and just te harass tha petitienar did net

pay the salary w.s.f, 23.6.2003,
&_ — - |
7 That the petitiener begs te state that the res-

psndents uilfdlly disrggard and deliberately diéobayed
tha erder dated 22,8,2003 passad by this Hen'blg. Tribunal
in net implementing the said srdar and as such, the
raspendents ars liable ts bg punishad fer centampt ef

Ceurts as par lay,

Centd,, 6/~
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That this petitien has been filed benafide and

in thg intergst ef just;

In the premises aferesaid yeur

petitiener humbly prays that ysur

.hensur weuld bs pleassd te issug

.Netice upen the respendents diracting

them te appsar persenally and te

shew causg as te why thay weuld net
be presecutad under Administrgtiva
Tribunal Act, 1985 read with Centampt
of Courts (C.A.T) Rulse, 1992 and

be punishad fer their wilful and
deliberate. dissbeying e f the erder
dated- 22,8,03 passed by this Hentble
Central Administrative Tribunal in
O.A.Ne, 189/2003 and aftaer hearing
causg er causes may bg sheyn by thae-
Raspan&ents and afta: hearing the
parties further be pleassd te punish
the respsndents in accerdanca with lay
and/er pass any such\other further
ofden(s) @8 yeur Heneur may deem fit

and prepar.

And your'petitionar, as in duty beund, shall gvar pray,

Affidavit.,,, 7/-



T
AL EFIDBAVIT-~

I, Smti Pratbha Brahma, W/0 .Sri Khar geswar
Brahma, sged about 34 years, resident Of Ward NOo =8,
Hatimata Road, F.C. & P.§.-Kokrajhar, District- Kokrajhar

.

Assam, do hereby solawnly affirm and declare as followss~

1. That I am the, peta.tz.oner in the ingtant

case and as such, fully accusinted with the facts and

© circumnstances of the case.

Ze fl‘hat tha stateanent made in paragraphml, 4, 5,6,
and 8 are true to my }m0w1edge and the stataunent made
in pardgrapns—c. and 3 are true to my infoomation derivaci B
from theg record of the case and the rest are my humble

sulmiegsion before this Hgn‘blé Tribunal.
And I sign this affidavit on this 19* day of

Dac/2 003 at Guwahatie

mentifieé by -
#MT} Dag | | | |
Advbcate.m ' - . &wﬂlw ﬁhW
| | DEFONENT
66,emenl7 alfem vl declare loe]ore

me ho  ia 'IW b)’

iDL .
T et
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S
i Responcbnts —j,*mgﬁ,L*",Lw5c~ﬁfiglf§i_Li K

Advocate for the Appl icants:~ Mo« N 7c\r\,\,\,C\ V-
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. ) “

Wvs, giC w0

L emane—

it
iR
iy,
e
4
:? .
B
i
T,
o
it
{4
B
e
19y
L3

% . Notes of the Rzglstry Uatc ' : Order of" Lhe Trlbunal

f’{“ ' pmerrte g - . - emrm ;...._...“....., ————— e — ._~.......~-.—._.....'

2 - . 22.3.2003 Meard Mr. F.C. Dey, -learned

- . .

i?,L»Q o . counsel for the anplicant and also

'{ ’ —‘ ' . ) ! . I R

%A Vo, MUK, Mazumdor, learned standing
i X . .

iis counsel for the K, V.S,

i3 '

'ﬁ ! - Issue notice to shovi cause 35 %o
i ! ' : 3 .

i ., why the application shall. not be

v v admitted. )
“3 i ' Also, issue notice to show cause
»r' !

e o\ g .. as to why impugned Of fice Order No.F,
' ' ' 1-3/T¢ r/?coz~04/rvs(:stt-11)/ dated
+ 18.7.2003 relating tb trdnsfer of
the aﬂplICOnt from BRPL, Bongalgaon
to Satakha z2nd the COnoquOnt

. Relieving Order Mo,F,31/KVBERPL/2003~
' 04/437-4 dated 22.7.2003 shall not '

, be suspen ded. Réturn3b%e binihfee&7

't vetks. ‘ 'f:J-
: g Tn tihe mranvhile the ordar ated
] .‘ 118 ‘7 03‘ 1 g d

Lreiatlng to transfer of the appllra~
nt {rem BPYL, Bonqaluaon to Satakha

¢ shall rem3in S:JSpended and . the: . ¥

1 relieving orver 431e4 22, 7. 200? anll

i ‘ ' ' ‘. )l . : ‘ ‘ v . \(, ontd/™~
: t . o : R
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;gnllcatlon No. L
\
/“ .

The res,ondenta are’ yet to file

reply. Further four weelks - tlm@ is &iimwaq
allowed to the Res uondents to file '

oo 1

]

reply.
List on 8 12 2003, for adm1551on.

1nter1m order dated

e

In the moantlme,

2 gertified 1o-be ruc CAE
N Wﬁﬂﬁf‘mﬂﬁc ;

Section ijwe o
CAT: GUIVA”A T i aNCH } '
Gu wahati:78005 : !

N

s . .
T . - - e
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To . .
- The principal
e KV.BRPL : |
;. _ Bongaigaon.” ¢

‘ Nale v R7- 08 -3

e Sub: - Joining report. - - . R -
o | Ref -CAT order datcd 22 8.2003. ‘ |

Sir, . ' '

‘With reference to the CAT order No 189/2003,
dated 22.08.2003. I am reporting the duties on

, 27.8.2003.Hence I request you to allow me to join the o o
duties I\eepmg (my transfer) rchvmg ozdcr dat@d L | |

22.7. 2003 in abeyance. _ _ '
. . =— ‘ ’ ; | . . . CEEE ‘\_t:h-v:" L %

Thanking you,

. Yours faithfully,
N l @O}LZ%/‘ f'\ («_/\47)“\ —
RN R .
S o (Prathibha Brahma) : ‘ - C
S | - TGT(Science) - S h

Encl: o N
Copy of court order of honora%le CAT Guwahati L
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In the Central .dministrative Tribunal, S

Guvehati Bench

“Lontempt Petition Civil do, /2003
caft charges
I. That as the transfer order dated 18.7.2003 as well

as the relieving order dated 22,7.2003 igsuad by the
Education Officer, K.V.h. 18 Institutional area, Saheed

- Jaet l-iaréj, Kew Delhi=-16, have béen sugpended and kept in
abeyance vide order dated 22,8,2003 passed by thislmonfble '
Tribunal in O.A.080. 18972003, the Respo:xdenfc.s wer'e&ut{z
bound to allow the petitioner to j::iin ih her duties in
pursuant to the said order dated 22.8.2002, but ResPOndents
mtentmnally neit.her alloweﬁ the L.at.;tmfxer to join her
duties nor allotted any work in the K.V. Bangaigaon (BRPL)
which amounts £0 wilful and deliberate disobediance of the
order dated 22.8.2003 passed by this Hon'ble Tribunal and
as such the Respondents are liable to be punisghed for Contmpt

of . Court s order.

II. That the Respondents intentionally violated the

order dated 22.3,2003 pacsed by this Hon'ble Tribunal in
O.A.No. 189/2003 in not implamenting the same by allaming

the petitioner to join her duties in K.V. Béngaigaon (BREL) wxm.
Weefo 27.8,2003 when the petitioner submitted the cartified
 copy of the order and re;‘orted her joining and as such the
'Respéndents are liable to be punished for contempt of Court's

order.



